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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDERABAD 

ORIGINAL APPLICATION NO.208 of 1990-. 

DATE OF JUECMENT: 

BETWEEN: 

S/Shrj 
1. G.Chandrajah 

2. Smt..Ramasundari 

3., IC.Icista Reddy 

K.Veeraswamy 

G.Satyanarayana 

G.Krishna Rao 
M.ChandraPrakash Rao 

BAV Spar Babu 

P.Mahener Kumar 	 Applicants 

AND 

1. Union of India, represented by 
the Secretary, 
Ministry of Defence, 
New Delhi-i. 

2.,The Scientific Adviser to the 
Minister of Defence and 
Director General, 
Defence Research & Development Organisation (DRDL), 
DHQ P.O., 
New Delhi-1. 

3. The Djrecthr, 
Defence Research & Development Lab. (DRDL), 
Hyderabad-500258. 	 .. 	 Respondents 



COUNSEL FOR THE APPLICANTS: Mr. T,Jayant 

COUNSEIJ FOR THE RESPONDENTS: Mr. N.Bhaskar Rao, Mdl. CGSC 

CORM4: 

Hon'ble Shri B.N.Jayasimha, Vice Chairman 

Hon'ble ShriJ.Narasimha Murthy, Member (Judl.) 

JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HON'BLE 
SHRI J.NARASIMHA MURTHY, MEMBER (JuDL.) 

The petitioners filed this petition for a relief 

to direct the respondents herein to extend the benefit of 

pay scale of Rs.260-400 to the applicants With effect from 

15.10.1984 with arrears of pay and seniority by implementing 

the Judgment of this Hon'ble Tribunal in O.A.No.363/88, 

dated 23.6.1989 which has become final in the light of the 

dismissal of the SLP against the O.A.Mo.363/88, by the 

Supreme Court of India, to the applicants herein also 

inasmuch as the applicants herein also are entitled to the 

said benefit and they cannot be discriminated in this regard 

under the provisions of Articles 14 and 16 of the Consti-

tution of India. 

2. 	We have heard the learned counsel for the applicants, 

Shri T.Jayant and the learned Additional Standing counsel for 

the respondents/Central Government, Shri N.Bhaskar Rao, The 

facts and circumstances of the present case are similar to 

that of O.A.No.146 of 1990. t)2*XYrd6t&ickedDbt2Ct 
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In O..A.No.146 of 1990 we held that "as per the Judgment 

in O.A.No.363/88, the applicants herein are alSo entitled 

to get the sc'niority on oar with the applicants in O.A. 

No.363/88". Fdllowing the Judqment in O.ANo•145 of 1990, 

we hold that the applicants herein are also entitled to 

all the benefits on par with 'the applicants in O.A.No.363 

of 1988. 

3• 	The appljction is accordingly allowed. There 

is no order as to costs. 

(B.N.JAYAsIMi-tA) 
Vice Chairman 

(J. NARASIMMA MURTHY) 
Memher(Jij3l.) 

r 
Dated: h1'' June, 199 	puty 1egistrar(J) 

To  

The Sectetary, Union of India, Ministry of Defence, 
New D?lhi-1. 

The Scientific Adviser to the Minister of Defence 
and Director General, Defence Research & 
Development Organisation (DRLC) DHQ P.Q.New DeJ)hi-1 

The Director, Defence Reagearch & Leveloprnent Iab(DRDL) 
Hyderabad. 

One copy to Mr.T.Jayant, Advocate, CAT.Hyd. 

One copy to Mr.N.Bhaskar Rao, Add!. 033C. CAT.hyd. 
One cdpy to l-Jon'ble MJ.Narasimha Murty, Member(J)CAT.Hyd. 
One spare copy. 
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Central Administrative Tribunal 
HYDERABAD BENCH: AT FIYDERABAD 

O.A.No. 208 of 1990 
	

Date of Decision 

rfllflr,jitijs 

Mr. T.Jayant 	 Advocate for the 
petitioner (s) 

Versus 

Union of India and 2 others 	 pondent. 

Mr. N.Bhak}car Rao, Addi. CGSC 
	

Advocate for the 
Respondent (s) 

CORAM: 

THE HON'BLE MR. B.N.Jayasimha, Vice Chairman 

THE HON'BLE MR. J.Narasimha Murthy, Member (Judi.,) 

a 
 Whether Reporters of local papers may be allowed to see the Judgement ?f'- 

 To be referred to the Reporter or not ? 

 Whether their Lordships wish to see the fair copy of the Judgment? 	Iv 

 Whether it needs to be circulated to other Benches of the Tribunal ? 

Remarks of Vice Chairman on columns 1, 2, 4 
(To be submitted to Hon'ble Vice Chairman whete he is not on the Bench) 

F{BNJ 	 HJNM 
VC 	 M(J) 
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TYPED BY 	 COMPARED BY 

O-1EC}D BY 	 APPROVED BY 

IN THE CENTRAL ADMINISTP,ATIVE TRn3tJ11TAL'  
HYDRSaAaD "nENCH:HYDDRABAD  

THE HON'BL1 NR.B.N.JAWIiSflnHA: V.C. 
AND 

THE HON'ELE?Ip -D-54 	RAO: M(J) 
AND 

THE HdN 'EL. MR. J. Nkg1tfltja MURTHY:M (J) 
AND 

THE HON 

DATEDz t"1 	ggi. 

—0RDtW7 JUDGMENT. 

No. 

in 
W.P.. 

O.A.No, 

Admjtted and interiA directions 
iss(led0 

Allowed0 

of with direction. 

Disniijssed. 

Disrnjssed as withdrawn. 
Disrnjjssed for default. 
M.A. 4rdere/jected. 
No order as to costs. 

S 

Ads arr%4 




